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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DZLHI

OA Ne. 1676792 oo Date of decisisn: 04.12,92

Sh, R.5. Shukla & Anether.. Applicants

Versus
Unisn of India & Ors. .o HRespendents
fer the applicant e She $.5. Tiwari, Csunsel,
Fer ths rsspsndents e Sh. P.P. Khurana, Ceunsel,

CORANM

Hen'ble Sh. P.K. Kartha, Vice Chairman (J)
Hen'vle Sh. B.N. Dhsundiyal, Member (A)

1. Whether Repsrters ef lecal papers may be
allewed te see the judgement 7 T,

2. Te be referrsd te the Reperters sr net ? tftﬁ

JUDGENENT

(0f the Bench delivered by Hen'ble Sh. B.N.

Dheundiyal, Membsr (A)

In this OA, S/Shri R.S. Shukla and Sunder Pal
beth werking as Daily Rated Mazdesrs with the Department ef

Telecemmunicatiens, have prayed fer the fsllewing rsliefs :-

(i) Quashing and setting aside ef circular dated
2.6.,87 wherein an arbitrary cut eff date ef
30.3.85 has besn decided fer retentien ef

casual laboutcrc.bN
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[on (ii) Quashing and setting aside the impugnad

terminatisn srder dated 5.6.92 issued ts the

applicants ;

(iii) Directing the respendents te censider their

regularisatien.

2. Applicant Ne, 1 viz. Shri R.S5+ Shukla jeined
en 5.12.85 and applican£ Ne.2 Shri Sundsr Pal en 13.1.87
as daily rated mazdeers in the sffice sf the Assistant
tngineer, V.F.T. Dmpartment of Telecemmunicatiens and have
werked centinueusly since then, Thus, they have campleted
~ mere than 206 days in tue censecutive years, Heusver,
the impugnee circular dated 2,6.87 issued by General
Manager, NTR (Maintenance,, Department sf Telecommunicatiseng,
impesed an arbitrary date ef 30.3.85 and has illegally
erdersd retrenchment sf all these empleyees engages after

that datse.

3. on 2.7.92, this Tribunal passed an interim srder
restrgining ths respendents frem terminating the services
sf the applicants as daily rated mazdeers. The interim

erder has bsen centinued till date.

4, The respendents were given several sppertunities
te file ceunter but they failed tos #e se. Heuever,

Sh. P.P. Khurana, learned ceunssl fer the rosplnduntsﬂk
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appeared sn the date of final hearineg, lt was agreed at
this case ceuld alss be decided in the light ef judgement
given by the Supreme Ceurt and this Tribunal in case of
similarly situated werkers (Daily Rated Casual Labsur
emplayed undsr the p&T Department Vs, U.U.l. & Others, AIR
1987 SC 2342 and Sunder Lal & Others Us. U.U.I., & Others-
OA Ne. 529/88 decided en 4.5.88). These issues have bsen
dealt with by this Tribunal in the judgement datad 20.4.92
(OM Ns. 1724/91 shri Harish Chand ghatt vs. Unian ef India
and Gthars), wherein a reference was made ts the directiens
of the Supreme Casury fer preparatian af a schams fer
abserbing all the casual labeursers whe had been werking
cent inususly fur mere than sne year in the Pesst and
Telegraph Department, and the schems prepared by the
Department, which cevers all the casual labeurers uwhether
engaged prier te 31.3.85 er thereafter. The sams vieu

was reiterated by this Tribupal in case ef Sunder Lal and
ethers Versus Unisn sf India and sthers (UA 529/88 decided
n 4.5.88) and in cass ef Harish Chand Bhatt ment isned abavs.

The respendants have already presvided relief te the gpplicants

in the aferement isned OA.LV
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4. In sur epinien, the applicants befere us are alse
entitled te the same treatment. Accerdingly, the applicatien
is dispesed of, with the directiens ts the respendents te
enter the names ef the aéplicantsin the live casual labeur
register, te centinue the soryico of the applicants,and te
censider regularising them in accerdance with the absve

ment ianed scheme prepared by them. The interim srder passed
on 2.7.92 is hereby myde abseluts.

Thers will bes ne erder as ts casts.
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(8.N. DHOUNDIYAL) (P.Ks KASTHA)
MEMBE i(A) U572~ VICE CHAIRMAN(J)



